
Central Administrativ/e Tribunal
Principal Bench,Nau Oalhi,

OA-1114/93

Nau Oalhi this the 6th Day of Acril, 1994.

Hon'ble fir. B.N, Ohoundiyal, I*lBmbar(A)

Shri Suresh Prasad,
S/o Sh, nahauir Prasad,
R/o 1/11, Oalhi Milk Schema
Colony, Hari Nagar,
New Oalhi-64, Aool icant

(By aduncate Sh. 8, Krishan - though none prasant)
uar su s

Union of India
through the Director of Estates,
Oiractorate of Estates,
' C' liiing, Fourth Floor,
Nirman Bhauan,
N eu 0 el hi •

The General Manager,
Oalhi Milk Scheme,
Ministry of Agriculture,
Hast Patel Nagar,
New Oelhi-IIO OOB, Respond ant s

(Through Sh, Yashuir Singh, proxy counsel for
Sh. K. C. Mittal)

ORDER (OR AL)
deliuared by Hon'ble Mr, 9,N, Ohoundiyal,Merabar(A)

The material auarmants made in this 0, A,

"are these, Uhi 1e uorking as Dunior Plant Operator

in the Oalhi Milk Scheme, the apol leant uas allotted

gouarnment resid ence^ b earing No, 1/11, DMS Colony,

Hari Nagar, Nau Delhi vide letter dated 25,5, 1987,

The applicant uas declared surplus in March,90 and

uas later raaopointed to the post nf peon in Dr, Rare

Manohar Lohia Hospital with effect from 17, 12, 1992#

After being ralieued of his duties in the Delhi Milk

Scheme on preuious dates. He claims that ha is entitled
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for allotmant of an alt amative accomnod at ion fri

the general pool in lieu of the daoartmantal pool

accommodation in his occupation belonging to the

• S. Houaver, he received a memorandum dated

18, 12, 1992 from the Ganaral Manager, Delhi Milk

Schema that after 15,2,93, damages at the rate of

R3,154 6/- uill have to be oaid by him and that should

vacate the said premises before that date, Meanuhile,

ha submitted an application on 28, 1,93 for allotment

of an alternative accommodation uhich uas duly re

commended by his superiors. On 10,3,93, another notice

uas received by him, he has cited a number of cases

uhere relief has been given in similar cases. Thus,

one Sh, Ganebh Chand has been allotted alternativ

accommodation Iw, S6tt,tdr^ I\//648, Timar Pur, Delhi in

lieu of Hari Nagar Quarter No, 25/351, Hari Nagar,

Neu Delhi, He has prayed that the respondents be

directed to allot him alternative accommodation of

Typo *A* on out of turn basis in lieu of the oresent

one in hi occupation and till such time as he is allotted

an alternative accommodation, he may not be evicted

and only normal rent uill be charge from him.

Cn 25,1,93, this Tribunal passed an interim

order restraining the respondents from dispossessing

the applicant from Quarter No, 1/11, QMS Colony,

Hari Nagar, Neu Delhi, This interim order continues

till date.

Respondent No, 1 has not filed any counter-

affidavit, In the counter filed on behalf of Respondent

No, 2, it i s conteniied that Delhi Milk Scheme i s an

eseential service organisation supplying milk and

•ifv'



milk products to the citizen of Inrlia, hence those

uho are nc'more on the strength of hav/e no

right to keep the 0. fl. S. ouarters even on the payment

of damage charges. The aoplicant uas entitled to

retain this accommodation only after 2 moihths from

the date of being relieved from ilelhi Mil Scheme

and thereafter damages are become payable.

A similar case came for consideration before

this Tribunal that the aoplicant could not be evicted
A

from the Delhi Milk Scheme Colony, Quarter No. 28/392,

Hari Nagar, New Delhi till he uas allotted accommodation

by the Director of Estates, Reiterating the vieus

expressed by this Tribunal in OA—577/92 decided on

1,5,92, the .application is disposed of uit h the

follouing diractipns:-

(a) The Resoondent No, 2 shall not evict the

applicant from quarter No, 1/11, QMS Colony,

Hari Nagar, Neu Delhi and only recover the

normal licence fee till the time he is

allotted a residence by the Resoondent No,1

i, e. Director of Estates, The impugned

orders dated 18,12,92 and 11,1,93 are

hereby quashed.

(b) The Respondent No, 1 is directed to allot

to the applicant on the first available

vacancy a quarter of eligible type from

the general ppol, uho shall give an under

taking that within a week of occuoation of

the said quarter he will vacated the quarter

earlier allotted to him. In case of default.

he will be liable to pay damages,penal rent

at the rates irresoactiue od the direction

given in para-l above.
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(c) The respondents will comply with the

above directions within three months

from the date of receipt of this order.

There will be no order as to costs.

(a.N. QHOUNtllYAL)
^en3ER(A)


